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' Bangalore = 560 038

Dated 3 13 JUN1988 )

APPLICATION NO, 514 . _/e8()

w.,p_. ND. . ’I . .' / - .
-EE]-.i..E’ED.t.(.S.). E . ‘ ' . Respondent(s) - . o
Shri H,V. Sreenivssamurthy . v/s The DG (pgstsg, New Delhi & 2 Ors

To

1. Shri H.V. Sreenivasamurthy
- Circle Compleints Offieer
0ffice of the Post master General
Karnatake Circle
.‘Bangalora ~ 560 001

:‘2. The Director General of Posts
Ministry of Communications
New Delhi - 110 001 -

3. The Post Mastér General
Karnateka Circle
Bangalore - 560 001

4, The Deputy Director of Accounts(P)
- _ Karnataka Cirgls
- G.P.0. Building
Bangalore - 560 001

S. Shri M.S. Padmarajeiah
Central Govt. Stng Counsel
High Court Building
Bangalore - 560 001

- - Subject s SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith ‘the copy of onoca/smux/zxzsu;nxmmn5¥x

| passed bY this Tribunal in the above said appllcat:j_on(s) on  6-6-88
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. (96« 'v DPUTY'%?S'TRAR

Encl : As above | (3UDICIAL)
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' BEFORE THE CENTRAL ADMIMISTRATIVE TR IBUNAL
e BANGAL ORE

DATED THIS THE 8th DAY OF JUNE, 1988

Present : Hon'ble Sri P.,Srinivasan Member (A)

APPLICATICH No. 514/88(F)

H.V.Sreenivasamurthy,

Circle Complaints COfficer,

0/0. The Postmaster Geneial

Karnataka Circle, :
Rancelore = 1. Leee Applicant

VS,

1. Director General of Posts,
Ministry of Communications,
Government of Indis,

New Delhi = 1,

2, The Postmaster Ceneral,
Kerncteka Circle,
Eangelore = 1.

3. The Jy.Director of A/cs(P),
varnetaka Circle,
GPC Building,

Bangelore - 1, cee Fespondents

( Sri M.S.Padmerajaish cee Advocate )

This application having come up for hezring

todzy, Hon'ble Sri P.Srinivasan, Member (A) made the following :

OR.DEEFR

In this applicatioﬁ, the apolicent who is workinc

es a Circle Complaints Cfficer in the Post and Telecraph
1] .
Jepartment, Bangelore, comzaddns that though he wes promoted

to the Group *‘B' cadre by the szme order dated 24.1.1980 &s
Sri t.P.kamath who was junior to him, in fixing his initial
pay in the'higher scale, the date of next increment was noted
28 1.2.1981 wherezs that of Shri Kamath was noted as 1.1.1981.
He prays that the date of next increment in his case should
also be fixed as 1.1.1981, subseguent increments fallinc due

on the 1st of January, each year.
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2, The applicant argued his cese himself. He

submitted that thouch he was promoted to Group 'B' by order

dated 24.1.1930 along with Shri k.P.kamath he was not re-

ljeved Prom his earlier post till 8.2.1980 and so he could

join the hicher post only on 83.2,1980 while Shri

h.oP.Kamath

wes relieved earlier and ®as able to join duty on 33,1.1980,

Therefore, hic reporting for duty in.the higher
delayed for no feult of his and for this reason
not be made to suffer by gettinc his increment o

leter than Shri Kamathe

3. Shri i1.S.Padmerejaish, learned cou
respondents submits that there is no merit in th

W2
because the difference in detes of increment fdue
different dstes on which the applicant and Shri
the higher post. This is not & case where the
arisen purely by reason of applicaticn of FR 22C
cezees, Since the applicant joirmed the higher pd

increment falls due lster, but otheruwise the ini

fixed on promoticn wes the same for both.

ost was
he should

ne month

nsel for the
e application
&
to the
vamath joinad
i
diffeéﬁpe has
in both the

st later his

tizl pey

4, Hevinc heard beoth sides I am of the view that

this application hzs no merit. Poy in & higher

the applicant's misfortune that he was relieved

drzwn only from the date 2 person joins that post.

few days later and that too in"the following month.

t

post can be
it was

from the

ower post later and therefore, joinad the higher post a

-

If te

_ had joined a few days later in the same month, the date of

increment would hzve been the same for him as ih the cese of

Shri ramath.

There is no rule by which the dzte of inciemsnt

of a senior coulcd be fixed ss the same dete as that cf &

Y emtlien

junior, even thouch the latter joined keter, In this vieu,

P
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this application has to feil. It is upto the administrative
authorities, if at 211, to consider the matter from the point
of view of hardship undsr fR 27, The applicant is free  to
move the Director General; P & T in this regard for such

L{' ™,
relie% as the latter may deem fit to give him,

S. In the result the application is dismissed.

Parties to bear their own costs.

Sd |-
) o|® | 3%
MEMBIR (A)
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